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G.V. Subba Rae 1 Applicant

and

1. Sr. Divnl., Persennel Officer
SC Rly., Secunderabad Diva,

=8¢neha1an Bhavan, Secunderabad

2. Divmnl. Rly. Hanager
SC Rly. Secunderabad Divu.

"Samchalan Bhavan
Secunderabad

3. General Manager

8C Rly., Rail Nilayam

Secunrderabad $ Respendents

Ceuasel for the applicant 1 M.C, Jaceb
: ' Advacata

c.unsel fer the resPendents ¢t K, Siva Reddy

SC for Railways
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OA.1071/96 : at.

Judgement

Order (per Hom. Mr. H. Rajemdra Prasad, Member(Admlf)

The applicant was recruited as ASM in August
in the pay scale ef Rs,1200-2040, amd promoted im J
1991 to ASM Grade T in the scale of ®5.1400~ 2300.

. 1988,

‘ .
t:erequested

for inter-divisional transfer te Secunderabad Division and,

on the request being granted, jeimed the said division im

August, 1991. He continued to draw the basic pay pf Rs.1400

im the scale Rs.1400-2300 in the mew Division between 20-8-91

te September, 1992. His pay was thereafter reducegd te fs.1200

and action was also initiated to recever certain everpaymeats.

Om appreach to this Tribunal (OA,1422/93), the or

r of

recovery was set aside ard respondents were directed te

pretect his pay as per Rule.lBiB(a)(iii) ef IREM,
The respondents there upom revised fhe pay of the
frem Rs,1200 to 1260, with am addition ef Rs.140/-
pay. Aggrieved by this action, the applicant aga
the Tribﬁnal (OA;1616/95), whereupon the responde
directed to dispose of a representation ef the a
stated te be pending at the time, after taking ne
precédence in OA.1252/94. In cempliance with thi
the DRM dispesed of th? representation by rejecti

claim. It was held by him that whereas the appli

OA 1252/94 was holding a substantive appointment

2300 grade this applicant had been holding the Gr
for barely 55 days at the time of his request tra

Sepunderabad to Hyderabad Divisien. It is explai

Vel.I.

applicant

s personal
n approached
ts were
licant,

e of the
directien
g the

ant in

n Rs,1400-
de I pest
sfer frem

ed by the

respondents that the pesition regardimg holding ef a sub-

stantive pest has been clarified in . para 1(b) of

euth

002.




Central Railway, Persemmel Branch, Serial Circular

95/1996, dated 23-9-96 thus 3

"(b) In respect of an employee who was
‘transferred at his own request as above prior
to 1-1-1989 if he had been confirmed in that
particular higher grade, he cam be treated as
helding the post, in higher grade substantive
ly in respect of others i.e, after 1-1-1989,
if the employee having been appointed/pre-

moted to the post on regular basis, held the
pest ecentinuously for a minimum peried of twe
years, he is deemed to have held the post
substantively (Ref. S,.C.R, Serial Circular
Neo.30/1989) .% o o :

The main ground for the rejection of the appl

2.

No.

[

icant's

claim, viz., that he is met helding Grade I pest substam-

tively has been gone inte im great detail by the C
Bench of this Tribunal in o§;742, 743, 744, 745, 7
795/!5:@?& 195/96 reperted in AISLT 1997(1) (CAT)19
(Nalinikanta)Sahoo & Othefs v4, Union of India).
_ 3. In viewréf the judgement delivered in £h§ saq
with which_I am in tetal aéreemént,lnothing_needs

added by way of cemment in the preseat OA, A cepy

uttack
46, 792,
1

d OAs,
to be
ef the

waid OA:shall be sent'te the respendents alemag with the

e,

cepy of this erder fer facilitating ready referenc

;

of the said jtdgement. This may be dome within a

(-4

4, It is directed that claim ef the applicant

and decided by Respendents 1 and 2 in the light

ef 45 days from the date of receip£ of cepy ef thi

examined
d terms

peried

f order.

5. Thus the OA is disposed ef. .
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